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ORDER

PER R. K. PANDA, VP :

The assessee through this Stay Application requests the Tribunal to stay on

the realization of the outstanding demand of Rs.5,04,03,648/-.

2. The Ld. Counsel for the assessee while explaining the Stay Application
submitted that the assessee is a cooperative society and has not filed its return of
income. The Assessing Officer reopened the assessment on account of cash
deposits made by the assessee in the bank account and completed the assessment

determining the total income of the assessee at Rs.2,96,10,121/- which has been
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upheld by the Ld. CIT(A) / NFAC in his ex-parte order. He submitted that the
bank accounts of the assessee have been attached by the Income Tax Department.
He submitted that the financial condition of the assessee is very bad and therefore
full stay for realization of the outstanding demand should be granted to the

assessee. He also requested for an out of turn hearing of the appeal.

3. The Ld. DR on the other hand opposed the Stay Application and submitted
that the assessee should be directed to pay atleast 20% of the total outstanding

demand.

4, We have heard the rival arguments made by both the sides and perused the
record. In absence of submission of financial details by the assessee, we are
unable to know the financial condition and therefore it is not a fit case for grant of
absolute stay. Accordingly, the Stay Application filed by the assessee is rejected.
However, the request of the Ld. Counsel for the assessee for an out of turn hearing
Is accepted and the appeal is fixed for hearing on 18.02.2026 which was announced
in the open Court. It was also announced that no separate notice of hearing shall
be sent and this order itself shall be deemed to be the service of notice to both the

sides to which both the parties agreed.

5. In the result, the Stay Application filed by the assessee is dismissed in the

above terms.
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